
CC No. 9989/16, 9988/16 & 10026/16 
P.S. K.N. Katju Marg

28.05.2020 
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Jitender  Kumar  Sharma,  Ld.  Counsel  for

applicant, through video conferencing.

This  is  an  application  for  release of  the accused on
personal bond. 

It  is  submitted  that  accused  Pradeep  Sachdeva  is
already  granted  bail  in  January,  2020  by  the  Ld.  M.M.  Court.
However, surety bonds could not be furnished due to nation-wise
lock down.

Concerned Ahlmad is directed to produce the copy of
bail order on record for next date of hearing. 

Put up for further proceedings on 30.05.2020.
Copy of order be sent dasti to Ld. Counsel for accused

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 127/20
P.S. Shahabad Dairy

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Madan  Kumar  Jha,  Ld.  Counsel  for  accused,

through video conferencing.

This is an application for releasing of vehicle No.  DL-
11SB-7918 on superdari. 

Reply  filed  by  the IO through Email.   Same is  taken  on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.



 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-11SB-
7918 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



E-FIR NO. 007500/2020
P.S. K.N. Katju Marg 

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Ankit Rai Ld. Counsel for accused, through video

conferencing.
This is  an application for releasing of vehicle No.  DL-

12CE-5524 on superdari. 

Reply  filed  by  the IO through Email.   Same is  taken  on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.

 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the



valuation report should suffice for the purposes of evidence.
 Return  of vehicles and permission for sale thereof should

be the general norm rather than the exception. 
   If the vehicle is insured, the court shall issue notice to the

owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle  in  question  bearing  registration  no  DL-12CE-
5524   be  released  to  the  applicant  on  furnishing  security
bond/indemnity  bond  as  per  valuation  report  of  the  vehicle.  IO  is
directed to get the valuation done of the vehicle prior to releasing the
same  to  the  applicant  as  per  directions  of  Hon'ble  Supreme  Court.
Colored  photographs  and  Panchnama  of  vehicle  in  question  be
conducted as per above mentioned judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



e-FIR NO.  104/2020
P.S. Bawana

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Aslam Shah,  Ld.  Counsel  for  accused,  through

video conferencing.

Reply  filed  by  the IO through Email.   Same is  taken  on

record.

The present  application  for  release of  mobile  phone
make Redmi Note 5 on superdari has been filed by the applicant. 

It  is  submitted  that  there  is  no  objection  for  the
release of the said mobile to its owner. 

Heard.
In  these  circumstances  the  aforesaid  mobile  be

released to the applicant subject to the following conditions:
1.  Mobile  in question be released to its registered/ Rightful

owner only subject to furnishing of indemnity bond to the
value of article which is to be ascertained by the certified
valuer,  to the satisfaction of the concerned SHO/IO.

2. IO shall  prepare  detailed  panchnama also  mentioning  the
colour, appearance.



3. IO shall  take  the  colour  photographs  of  the  said Mobile
from different angles.

4. The photographs should be attested and counter signed by
the complainant, accused and the applicant;

5. IO shall get the mobile value from a proper valuer and shall
take a valuation report in this regard from the valuer;

Copy of this order be given dasti to the applicant. 
Copy of this order be also sent to SHO concerned for

compliance. Above mentioned documents be filed along with the
final report. The applicant can dispose of the goods after release.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 178/20
P.S. Bawana

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Dinesh Kumar, Ld. Counsel for accused, through

video conferencing.

This is  an application for releasing of vehicle No.  DL-

11SU-6589 on superdari. 

Reply  filed  by  the IO through Email.   Same is  taken  on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.



 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher courts, vehicle in question bearing registration no   DL-11SU-
6589   be  released  to  the  applicant  on  furnishing  security
bond/indemnity  bond  as  per  valuation  report  of  the  vehicle.  IO  is
directed to get the valuation done of the vehicle prior to releasing the
same  to  the  applicant  as  per  directions  of  Hon'ble  Supreme  Court.
Colored  photographs  and  Panchnama  of  vehicle  in  question  be
conducted as per above mentioned judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO.   331/20                                                                       
P.S. Bawana

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Himanshu,  Ld.  Counsel  for  accused,  through  
video conferencing.

This  is  the  bail  application  of  accused  Akash S/o
Harnam.

Accused is in JC since 23.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present

matter.  Accused  is  in  custody  since  23.05.2020.  There  are  no



previous involvement of the accused. No purpose will be served by

keeping  the  accused  further  in  custody.  Accordingly,  accused  is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 323/2020
P.S. Bawana.

28.05.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Himanshu  Saxena,  Ld.  Counsel  for  accused,

through video conferencing.

It is submitted by Ld. counsel for the accused that he

wishes to withdraw the present application as the details of the

accused are not verified.

Accordingly,  application  stands  disposed  of  as

withdrawn.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 249/20
P.S. Narela Industrial Area

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Mohd. Yusuf, Ld. Counsel for accused, through  
video conferencing.

This is the bail application of accused  Rahul Paswan
S/o Sh. Jagannath Paswan.

Accused is in JC since 17.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present

matter.  Accused  is  in  custody  since  17.05.2020.  There  are  no



previous involvement of the accused. No purpose will be served by

keeping  the  accused  further  in  custody.  Accordingly,  accused  is

admitted to bail on furnishing personal bond and surety bond in the

sum of Rs. 10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 323/2020
P.S. Bawana.

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. L.S. Saini, Ld. Counsel for accused, through video
conferencing.

This is the bail application of accused  Namnnu Prasad

S/o Sobha Ram Yadav.

Accused is in JC since 19.05.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. Accused was not part of the conspiracy to forge the E-

passes. It is further submitted that accused is the driver who is the

sole  bread  earner.  Accused  acted  in  the  good  faith  on  the

instruction of his employer. 

Per contra, it is submitted by the State that accused is

the  part  of  the  bigger  conspiracy  wherein  poor  labourers  were



cheated and money was taken from them to transport  them to

other State on forge passes during lock down. Accused has put the

life  of  himself  and  others  in  danger  by  not  following  the

government guide lines. 

Heard. Allegations against the accused are serious in

nature. Investigation is still pending. There are apprehensions that

accused may influence the witnesses. Hence, I do not deem it fit

to  release  the  accused  on  bail  at  this  stage.  Hence,  bail

application is dismissed at this stage. 

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 184/20
P.S. Narela

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Roopendra Singh Yadav, Ld. Counsel for accused,
through video conferencing.

The present application for release of goods as per
seizure memo i.e. Tobacoo items on superdari has been filed by
the applicant. 

Reply  has  been  filed  under  the  signature  of  HC
Ramesh Kumar and submitted that there is no objection for the
release of the goods as per seizure memo.  

Heard.
In  these  circumstances  the  aforesaid  goods  as  per

seizure memo be released to the applicant subject to the following
conditions:

1. goods as per seizure memo in question be released to its
registered/  Rightful  owner  only  subject  to  furnishing  of
indemnity  bond  to  the  value  of  article  which  is  to  be
ascertained by the certified valuer,  to the satisfaction of the
concerned SHO/IO.



2. IO shall  prepare  detailed  panchnama also  mentioning  the
colour, appearance.

3. IO shall take the colour photographs of the  goods as per
seizure memo from different angles.

4. The photographs should be attested and counter signed by
the complainant, accused and the applicant;

5. IO shall get the  goods as per seizure memo value from a
proper valuer and shall take a valuation report in this regard
from the valuer;

Copy of this order be given dasti to the applicant. 
Copy of this order be also sent to SHO concerned for

compliance. Above mentioned documents be filed along with the
final report. The applicant can dispose of the goods after release.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 505/18
P.S. Samai Pur Badli

28.05.2020
In Court through video conferencing.  

In view of the direction issued to curb imminent threat
of  pandemic  covid-19.  Application  is  heard  through  Video
Conferencing by Cisco Webex.  I have received physical copy of the
application as well as reply of IO.  Ld. counsel has agreed to Video
Conferencing.  All  the stakeholders of the present  application has
now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Suresh Bhardwaj, Ld. Counsel for accused, 
through video conferencing.

This is the application to release accused Sunil S/o Sh.
Bhagwan on bail.

It is submited by Ld. counsel for the accused that accused
Sunil S/o Sh. Bhagwan was granted bail on 12.02.2020. However, due
to lock down he cannot produce surety. 

At  this  stage,  Ahlmad  has  put  up  the  order  before  the
court.

Keeping in view of the guide lines of Hon'ble High Court of
Delhi,  accused Sunil is admitted on bail subject to furnishing personal
bond in sum of Rs. 5000/- to the satisfaction of jail superintendent. 

Application stands disposed off. 
Copy of order be sent dasti to Jail Superintendent and  Ld. 

Counsel for accused through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 0192/2020
P.S. Narela

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  R.S.  Yadav,  Ld.  Counsel  for  accused,  through  
video conferencing.

This is an application for release of vehicle No. DL-
11SY-9332 on superdari.

It  is  submitted  by  the  State  that  accused  Karan  is
absconding in the present matter and above said vehicle was used
for commission of the offence. 

Heard. Investigation is pending in the present matter. I
do not deem it fit to release the vehicle on superdari at this stage. 

Accordingly, application stands dismissed. 
Copy of order be sent dasti to Ld. Counsel for accused

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 102/2020
P.S. Prashant Vihar

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Madan Kumar Jha, Ld. Counsel for accused, 
through video conferencing.

The present  application  for  release of  mobile  phone
make Model OPPO A9, Blue Colour on superdari has been filed by
the applicant. 

Reply has been received from the IO through E-mail
and submitted that there is no objection for the release of the said
to its owner. 

Heard.
In  these  circumstances  the  aforesaid  mobile  be

released to the applicant subject to the following conditions:
1.  Mobile  in question be released to its registered/ Rightful

owner only subject to furnishing of indemnity bond to the
value of article which is to be ascertained by the certified
valuer,  to the satisfaction of the concerned SHO/IO.

2. IO shall  prepare  detailed  panchnama also  mentioning  the
colour, appearance.

3. IO shall  take  the  colour  photographs  of  the  said Mobile



from different angles.
4. The photographs should be attested and counter signed by

the complainant, accused and the applicant;
5. IO shall get the mobile value from a proper valuer and shall

take a valuation report in this regard from the valuer;

Copy of this order be given dasti to the applicant. 
Copy of this order be also sent to SHO concerned for

compliance. Above mentioned documents be filed along with the
final report. The applicant can dispose of the goods after release.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 187/2020
P.S. Crime Branch

28.05.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Santosh Kumar Sharma, Ld. Counsel for accused,
through video conferencing.

It is submitted by Ld. counsel for the accused that he

wishes to withdraw the present application.

Accordingly, at request of the Ld. counsel, application

stands disposed of as withdrawn.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means.                                

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



e-FIR NO. 002861/20
P.S. Mukherjee Nagar

28.05.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Vijay  Kumar  Singh,  Ld.  Counsel  for  accused,  
through video conferencing.

It  is  submitted  by  Ld.  counsel  for  the  accused  that

accused  was  granted  bail  on  24.05.2020 for  30  days  interim.

However,  accused  is  in  judicial  custody  in  Gautam Budh  Nagar

(Noida) Jail. Ahlmad  is directed to send the release order and copy

of order dated 24.05.2020 to the relevant Jail Superintendent.

Accordingly, application stands disposed off.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 58/20
P.S. Jahangir Puri

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Pranay Abhishek, Ld. Counsel for accused, 
through video conferencing.

Reply of IO is not filed on the record.

Put up for the consideration on 29.05.2020. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 0230/20
P.S. Alipur

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Dharmender  Singh,  Ld.  Counsel  for  accused,  
through video conferencing.

This is the bail application of accused Gaurav.

It  is  submitted  by  the  Ld.  counsel  for  accused  that

accused  is  falsely  implicated  in  the  present  matter.  Vehicle

recovered are not registered in the name of the accused. Accused is

in JC since 18.05.2020. Other co-accused are already on bail.

Per contra, it is submitted by the State that accused

were  trying  to  illegally  take  sand  from  the  river  bed.  Accused

Gaurav  was  bound  to  be  in  possession  of  the  illicit  arms.  Co-

accused  is  absconding  and  there  are  chances  that  accused  may

influence the witnesses. 

Heard. Allegations against the accused are serious in



nature.  Investigation is at the initial  stages. Accused is  found in

custody of illicit arms. His case cannot be seen on parity with co-

accused. Accordingly, I do not deem it fit to release the accused

on bail  at this stage. Hence, bail  application is dismissed at

this stage. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 006677/2020
P.S. Prashant Vihar

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Madan Kumar Jha, Ld. Counsel for accused, 
through video conferencing.

This is  an application for releasing of vehicle No.  DL-
4SCP-1727 on superdari. 

Reply  filed  by  the IO through Email.   Same is  taken  on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.



 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle in  question bearing registration no. DL-4SCP-
1727   be  released  to  the  applicant  on  furnishing  security
bond/indemnity  bond  as  per  valuation  report  of  the  vehicle.  IO  is
directed to get the valuation done of the vehicle prior to releasing the
same  to  the  applicant  as  per  directions  of  Hon'ble  Supreme  Court.
Colored  photographs  and  Panchnama  of  vehicle  in  question  be
conducted as per above mentioned judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 426/19
P.S. K.N. Katju Marg

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Kamal Kishore Vijay, Ld.  Counsel for accused,  
through video conferencing.

This is  an application for releasing of vehicle No.  DL-
4SBT-9230 on superdari. 

Reply  filed  by  the IO through Email.   Same is  taken  on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over.



 The production of  the  vehicle  should  not  be insisted
upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher courts, vehicle in question bearing registration no.   DL-4SBT-
9230   be  released  to  the  applicant  on  furnishing  security
bond/indemnity  bond  as  per  valuation  report  of  the  vehicle.  IO  is
directed to get the valuation done of the vehicle prior to releasing the
same  to  the  applicant  as  per  directions  of  Hon'ble  Supreme  Court.
Colored  photographs  and  Panchnama  of  vehicle  in  question  be
conducted as per above mentioned judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.
Copy of order be sent dasti to Ld. Counsel for accused

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 0311/20
P.S.  Bhalswa Dairy

28.05.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
None for the applicant.

This is an application for superdari.

Vehicle was being used for transport of illicit liquor.

There is no phone number of applicant on application.

No one has appeared since morning. In the interest of justice, no

adverse order is being passed.

Application be put up before the concerned court for

16.07.2020.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO.  133/20                                           
P.S. Mukherjee Nagar

28.05.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  J.S.  Mishra,  Ld.  Counsel  for  accused,  through  
video conferencing.

This  is  the  superdari  aplication  for  the  offending
vehicle.

It  is submitted by the State that the documents are
not verified neither accused is arrested till date. 

However,  it  is  submitted by the Ld. counsel  for  the
accused that RC of the accused is seized by the IO. Copy of the
seizure memo is filed on record. It is further submitted that accused
is named in the FIR. 

Perusal of the reply filed by the IO is contradictory to
the documents on record. IO is directed to remain present through
video conferencing with SHO concerned on next date of hearing.

Put up on 29.05.2020. 
Copy of order be sent dasti to Ld. Counsel for accused

and IO through electronic means. 
(NEHA GUPTA SINGH)

Metropolitan Magistrate-02(North)
Rohini Courts/28.05.2020



e-FIR NO. 003701/20
P.S. Prashant Vihar

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Ms.  Anita Saini,  Ld.  Counsel  for accused,  through  
video conferencing.

This  is  the  bail  application  of  accused  Gaurav  @
Ashok.

Accused is in JC since 02.03.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard.  Recovery  is  already  made  in  the  present

matter. Accused is in custody since 02.03.2020. Charge sheet is



filed in the present matter. There are no previous involvement of

the accused. No purpose will  be served by keeping the accused

further  in  custody.  Accordingly,  accused  is  admitted  to  bail  on

furnishing  personal  bond  and  surety  bond  in  the  sum  of  Rs.

5,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 338/20
P.S. Mahendra Park

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Nathu  Ram,  LAC  for  accused,  through  video  
conferencing.

This  is  the  bail  application  of  accused  Lovekesh

Kumar for interim bail.

Issue  court  notice  to  SHO  concerned  and  jail

superintendent to file reply for next date of hearing.

Put up for 29.05.2020. 

Copy of order be sent dasti to Ld. Counsel for accused

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 0145/20
P.S.  Bhalswa Dairy

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Divya Roop Patnaiak, Ld. Counsel for accused,  
through video conferencing.

This is the bail application of accused Sagar.

Reply of State is not filed. 

Issue court notice to SHO concerned to file reply for

29.05.2020.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means.

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 124/20
P.S. Bhalswa Dairy

28.05.2020
In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  J.K.  Dalal,  Ld.  Counsel  for  accused,  through

video conferencing.

It is submitted that accused was granted interim bail
on 22.05.2020 by Ld. Sessions Court. However, accused is not
released till date.

Issue court notice to Jail Superintendent to file status
report and to bail Section to put up the order dated 22.05.2020
of Ld. ADJ-01, Sh. Gagan Deep Singh for next date of hearing.

Put up on 30.05.2020.
Copy of order be sent dasti to Ld. Counsel for accused

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 190/20
P.S. Shahabad Dairy

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Ld.  Counsel  for  accused,  through  video

conferencing. 

This is  an application for releasing of vehicle No.  DL-

8SCR-8603 on superdari. 

Reply  filed  by  the IO through Email.   Same is  taken  on
record.

The  vehicle  is  no  more  required  for  the  purpose  of
investigation.

Instead of releasing the vehicle on superdari, I am of the
considered view that the vehicle has to be released as per directions of
Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal Deasi Vs.
State of Gujrat, AIR, 2003 SC 638 wherein it has been held that,

Vehicles  involved  in  an  offence  may  be  released  to  the
rightful owner after preparing detailed panchnama; taking photographs
of the vehicle, valuation report, and a security bond.

The  photographs  of  the  vehicle  should  be  attested
countersigned by the complainant, accused as well as by the person to



whom the custody is handed over.
 The production of  the  vehicle  should  not  be insisted

upon during the trial. The panchnama and photographs along with the
valuation report should suffice for the purposes of evidence.

 Return  of vehicles and permission for sale thereof should
be the general norm rather than the exception. 

   If the vehicle is insured, the court shall issue notice to the
owner and the insurance company for disposal of the vehicle. If there is
no response or the owner declines to take the vehicle or  informs that it
has claimed insurance/released its right in the vehicle to the insurance
company  and  the  insurance  company  fails  to  take  possession  of  the
vehicle, the vehicle may be ordered to be sold in auction.

If a vehicle is not claimed by the accused, owner, or the insurance
company or by a third person, it may be ordered to be sold by auction.”

The view of  the Hon'ble Supreme Court   has be reiterated by
Hon'ble High Court of Delhi in case titles as  Manjit Singh Vs. State in
Crl. M.C. No. 4485/2013 dated 10.09.2014.

  Considering the facts and circumstances and law laid down by
higher  courts,  vehicle in  question bearing registration no.  DL-8SCR-
8603 be released to the applicant on furnishing security bond/indemnity
bond as per valuation report of the vehicle. IO is directed to get the
valuation done of the vehicle prior to releasing the same to the applicant
as per directions of Hon'ble Supreme Court. Colored photographs and
Panchnama of vehicle in question be conducted as per above mentioned
judgments. 

The applicant can sell the vehicle after release. 
Panchnama along with photographs, valuations report etc.

shall be filed in the court along with final report.

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 0446/2020
P.S. Adarsh Nagar

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Suresh  Chander,  Ld.  Counsel  for  accused,

through video conferencing.

It is already 4.00p.m.

This  is  the  application  for  release  the  vehicle  on
superdari.

Reply is not received.
Issue court notice to SHO concerned to file reply for

next date of hearing.
Put up for 29.05.2020. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 009732/2020
P.S. Alipur

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Santosh Singh Bagga, Ld. Counsel for accused,

through video conferencing.

It is already 4.00p.m.
This  is  the  application  for  release  the  vehicle  on

superdari.
Reply is not received.
Issue court notice to SHO concerned to file reply for

next date of hearing.
Put up for 29.05.2020. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 004705/2020
P.S. K.N. Katju Marg

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Madan Kumar Jha, Ld. Counsel for accused, 
through video conferencing.

It is already 4.00p.m.

This  is  the  application  for  release  the  vehicle  on
superdari.

Reply is not received.
Issue court notice to SHO concerned to file reply for

next date of hearing.
Put up for 29.05.2020. 

Copy of order be sent dasti to Ld. Counsel for accused
through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)



FIR NO. 0184/2020
P.S. Shahabad Dairy

28.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Mahender Kumar, Ld. Counsel for accused, 
through video conferencing.

It is already 4.00p.m.

This  is  the  application  for  release  the  vehicle  on
superdari.

Reply is not received.
Issue court notice to SHO concerned to file reply for

next date of hearing.
Put up for 29.05.2020. 
Copy of order be sent dasti to Ld. Counsel for accused

through electronic means. 

(NEHA GUPTA SINGH)
Metropolitan Magistrate-02(North)

Rohini Courts/28.05.2020
(sw)


